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i.S.G.0attatulu. JJ!l. 

Heard both the counsel e  in view of the allegations 

made that the arpiicant is suffering from a disease like "Chronic 

MjoLd Leukemia" and th ]d. counsel for the applicant was at that 

time an sick none appeared on 19.5.2000 when the matter was ta<en b up 

for hearing and the matter was dismissed for non..prosecution, we are 

of the opinion that the matter should be restored, Hence the OA is 

restored and the order of dismissal dated 19,5,2000 is set aside, Post 

the matter for hearing on 9.8.2000 as the apltcant is suffering from 

the above mentioned dise5se, he should have the advantage of hearing 

the result of the OA.- 

MEIM 1iERA 

in 


